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CENTRAL ADIMINISTRATIUE TRIBUNAL
PRINCIPAL BENCH DELHI

********* ** ***********

Shri , Su.'titvjiAtv. eAv^wv«^ has filed a Rsvieu

Application against the jiftdsr/judgetnent dated W-Ve

made by a Bench.of. this Tribunal comprising of the follouing

(2) A.'iViV

In terms of Rule 17(ii), a rsuioiJ petition should
ordinarily bs'hsard by ths same Bench uhich has passed the
ordor, unlnaa, for reasons to be racordod in uriting,the
Chairman tnay direct it to bs heard by any othar Bench.
Further, in terras of Hul0l7(iii) unlaaa ordered bthstuise
by the Bench concarhed, a review petition, shall be disposed .
of by circulation uhete the Bench may either dismiss the
petition or direct notice to be iasusd to tiia oppngito party..

Ofi

HOW'BLE El RMAN

S.iqoB

tbs qi^ore5bn§h"'ViB9- oijiqa. §va^ablp.
at Delhi, it is for considsration whathor tha aams may be
disposed of by tha same Banch or by another Bench conaisting
of Members from thB Principal Bench*

. In oa3e,. it is dacitfed that the review patitioq ^s to be
disposed of by the aame Bench, than it is sUB.9S8.ts'! that ' '
it may bs disposed of ^y circulation by aandirig a cppy of the

W same,
,

ft., CA^exJti>cKi3^
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From prepage.

.the -order and the gro-I have carefully ,ppUcation.
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, T therefore, pr V
be rejected.

• >K.S- Puttaswamy/
Vice-chairman.

, 17-2-1989

\^V

Hon'ble Ajay Johri, Member (A).

I have read the order and gone through

the grounds made ,by the applicant in his review applica

tion seeking a reyew of our orders dated 11.10.1988

in the Original Application.

2. I agree with my learned Brother, Hon.

Justice K.S. Puttaswamy, V.C., that the order does

not suffer from any patent error and no new point

of law or any material which was not in the knowledge

of the applicant at the time when OA was argued
has been brought out in the review application. What

he is seeking is only a revision of our orders given

in OA which does not come within the parameters

on which a review can be sought. The application being

without merit, I agree with the proposal made by my

learned Brother for rejection of_ i-hi—j uji'il .i' JlJIjlli

•2>dH
Dated: February o(5> ,1989.
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